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TIle Minister 0,1 State in ~ lIIiais-
-iry of Home Affairs and Millistel' or 
Defence Supplies in the' Ministry of 
Dl!tence (Sbli Batb1): (a) Yes, Sit. 

were killed imd one person w-
seriously injured due to fall of roof. 

(b) and (c). While Government 
have been receiving reports from 
time to time about movements of Naga 
and Mizo hostiles intending to sabo-
tage the railway track there has been 
no information from official sources to 
indicate any large-scale plan to com-
pletely disrupt rail track in Assam. 
However, on th2 basis of intelligence 
received and in the light of the recent 
acts of sabotage, Government have 
taken further measures to ensure 
security to rail track and to safeguara 
the life and property of the passen-
gers. 
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Will the Minister of Labour, Em-
ployment and RehabiUtatiOll be pleas-
ed to state: 

(a) whether it is a tact that more 
than eight persons were killed and 
five others injured due to the falling 
down of a roof in a mine near Dhan-
bad in May, 19611; 

(b) if so, the assistance given to 
the families of the deceased persons; 

(c) the number of persons killed 
and injured;, and 

(d) the action taken in the matter? 

'the Minister of l.abour, Employ-
Ment and' RehiLbUitatiOJl (Shrl Jac-
jivan Ram): (a) and (c). There was 
a fatal accident at Katras Choitodih 
Colli~ry of Mis. Burrakar Coal Co. in 
the District of Dhanbad On the l'tth 
May, 1966 in which eight persans 

" (b) The management made an ~ 
gratia payment of Rs. 200/- to the 
family of eaCh decMsed. 'they alsO 
spent about Rs. 120/- towards the in-
cidental expenS2S for the funeral of 
one minor whOSe body was recovered_ 
In respect of the persOn seriously 
injured, who Was admitted to hospital 
the management are reported to 
have spent Rs. 601_ fOr pr0-
viding an attendant. ActiOD 
is in hand for payment of compensa-
ti.:>n under the Workmen's Compensa-
tion Act. Action is also in hand to 
grant benefits under thz Coal Mines 
Fatal and Serious 'Accident Benefit 
Scheme of the Coal Min2" Labour 
Welfare Fund, which inCludes a cash 
payment of Rs. 150-, a monthly 
allowance for 3 years of Rs. 15/- p.m. 
for the widow and a scholarship of 
Rs, 10/- p.m. for each school gome 
BOn Or daughter until the age of 15_ 

(d) The accident was enquired in-
to by the Deputy Chief Inspector of 
Mines and it waS found that the ae-
cident OCCUlTed due to a ~sudden faD 
of a huge mass of roOf stone 1.8 
mlitres thick from a height of 1 .• 
metre~, over an area measuring 15 
metres x 7.5 metres. The roof-fall 
occurred without any warning. Dur-
ing the COUTse of enquiry, it was 
observed that supports had heeD 
duly set up according to the Rules 
on the subject. 
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